13.04.2012
My Lord

Government vide G.O. No. 742/VIlI-Nyaya-1-
12-10/98, dated 12.4.2012 (copy enclosed) have
enhanced the admissible limit of rate of amount of
Rs. 3,000/- per month for engagement of sewaks for
day-to-day casual work.

Now Hon'ble the former Chief Justices and
Hon'ble Former Judges are entitied for Rs. 14,000/~
and Rs. 10,000/- respectively per month for the
aforesaid purpose.

The Joint Registrar (A/c) has been asked to
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Registrar General

take steps accordingly.
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